
OPEN COJ~T

CENToAt·~MINIST~ATIVE T~IBUNAL
A!.lAHABADBENCH ALlAHABAD

DIA~Y NO.703 OF 2003

~IGINAL APPLICATIONN00d- '30 OF 2003
AtlAHABADTHIS THE 10TH DAY OF MARCH,2003

!!EN •BtE MRS• ME.~RACHHIBBER«tt~-!!L:L
smt. Terasa
Wife of Late Samman Lal,
~/o Village-Mohanunadpj r,
Post~anau T"i,
Dist,..ict-Kaushambi. -' •••••••••• • - .Applicant

(By Advocate Shri Islam Ahmad)

versus

1. Canmand chief Eng ineeT"ing,
tuckn ow•

2. Chief Wo.-ks Enginee"'ing Ai •.. Force,
Bam"au Ii , Allahabad.

3. Assistant Ga•..ranger Engineer (INDEP),
Manau ,..i, Ai r FOI"'ce,

Allahabad.

4. Uni a1 of India,
thr oogh its Defence Secretary,
New Delhi - • ._-•• • •••••• oRespoodents

(By Advocate shri v.v- Hishra)

oaDER

This O.A - has been filed by widow of Late Samman Lal

that her husband was due to ,.etire on attaining the age

of superannuatioo of 60 years en 31 .12.2000 but he was

wrengly retired 00 31.10.2000 and no retiral dues were

paid to him. In the me.n time as her husband died en

20.05.2001, The..-eafter}the applicant was given an amOlnt

of Rs6,61,890/- on acceurrt of fina 1 aet·t lement of GP fund
from

in ~spect of Shri Samman Lal :"/! GP FUnd AccOlnt N0-200968.
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she was also paid the family pension but she was neithe,..

paid the Leave Encasllnent no.•.the sa1a,..y fo,.. the month of

Novernbe,..and Decembe,..I 2000.Inspite of hel" ,..epresentation

dated 31.08.2001 (Annexu,..e-3) and anothep ,..epresentation

which is filed as annexu,..e-4with the O-A:J ,she has not

been given any reply ti 11 date.

2 • I have hea-d both the coonsel and pe,..used the

pleadings as well.

3 • In he.•..•.epresentatiCll dated 31.08.2001 applicant has

only asked for canpensatioo for the pe,..1odof prematu,..e

,..eti,..ement,which is not within the ju,..isdiction of this

T,..ibunal.Vide he,.. representatioo at annexu,..e-4/ s)le has

submitted that till date she has not been given the leavesa.;~jl't. 6-.
encashment"the,..ecno Applicant .has neither filed the o..-de,..

by which he,.. husband was retired nor thei,.. is any

acknol>lledgementon the representatioo alleged to have been

gi ven by he,..0 TherefOre I I think no pJ,..pose wculd be

se,..ved by .ca11ing any CA fran the respoodents and this 0 -A'.

is being disposed of at the admission stage itself by

giving a direction to the ,..espandents that in case applicant

has given a ,..ep..-esentation which she has annexed with the

O.A• as annexu,..e-4, the same shculd be disposed of by

passincma reasoned and speaking Order within a pe,..1odof

three months fran the date of .•.eceipt of a copy of thi.

o..-de.•.and applicant should be informed accordingly.

4. With the above di,..ections the 0./1>.. is disposed of at
the admissioo stage itself with no otder as to costs.

Membe,..-J

/Neelam /


